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Tripura Gazette, Extraordinary [ssue, September 13, 1973 A.D.

Tripura Act No. 5 01973

THE INDIAN STAMP (FTRIPURA AMEN DMENT) ACT
1973 (ACT No. 5 of 1973)
An
ACT

Further to amend the Indian Stamp Act, 1899 (2 0f 1899)
m1us application to Tripura.

.B[:v‘u Cl‘lflClCd\ by the Legislative Assembly in the Twenty-forth Year of the
Republic of India as follows :-

1. Short title, extent and commencement :-
(1) This Act may be called the Indian Stamp (Tripura Amendment)
Act, 1973,
(2)  Itextends to the whole of Tripura.
(3) It shall come into force o the 1* day of April, 1975.

2. Application of the Act -- 2 0f 1899

The InFllglx Stamp Act, 1899 (hereinafier referred to as the Principal
Act) shall in its application 1o Tripura be amended for the purpose and in
the manner hereinafter provided.

Substitution of section 38 :-
For section 3B of the principal Act, as inserted by the union Territories

Taxation Laws (Amendment) Act, 1971, the following shall be substituted,
namely :-

(9]
v

trument chargeable with additional duty.
1) Every instrument chargeable with duty under section 3. read with
dule 1. not being an instrument mentioned in articles Nos. 13, 14, 27,
» 47,49, 52, 53 or 62(a), shall. in addition to such duty, be chargeable
vith a duty of ten paise.

(2) The additional duty with which any instrument is chargeable under
sub-section (1) shall be paid and such payment shall be indicated on such
instrument by means of adhesive siamps.”.
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A. Bhattacherji
Under Secretary to the
Government of Tripura.



Publish in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE e

Agartala, Saturday, October 13, 1979 A.D.
Asvina 21, 1901 S.E.

Government of Tripura

Law Department

No.F.2(14)-Law/Leg/79 Dated, Agartala, the 7" September, 1979.

The following Act of the Tripura Legislative Ass ' '
embly received assent of the
Governor on the 25™ August, 1979 and is hereby Published for general information.

Tripura Act No. 14 of 1979.

THE INDIAN STAMP (TRIPURA SECOND AMENDMENT)
Act 1979.
AN
ACT

further to amend the Indian Stamp Act. 1899 (2 of 1899) as in force in the State of
Assam and as extended to the State of Tripura.

Be it enacted by the Tripura Legislative Assembly of Tripura in the Thirtieth year
of the Republic of India as follows :-

Short title, 1.(1)This Act may be called the Indian Stamp (Tripura Second
extent and Amendment) Act, 1979. '
Commencement.

(2) It extends to the whole of Tripura.
(3) It shall come into force at once.

Application of 2. The Indian Stamp Act, 1899 (hereinafter referred to as the principal Act)

the Act. as in force in the State of Assam and as extended to the State of Tripura,
shall, in its application in Tripura be amended for the purpose and in the
manner hereinafter provided.

Amendment  3.For item No. 23 of Schedule-I of the principal Act, as inserted by the
the Schedule. Union Territories Taxation Laws (Amendment) Act, 1971, the following
shal] be substituted, namely :-

“23. CONVEYANCE (as defined by section 2(10), not being a
Transfer charged or exempted under No. 62-

Where the amount or value of the consideration
for such conveyance as set forth therein does

not exceed Rs. 50 ;

Two rupees.
Where it exceeds Rs. 50 but does not exceed
Rs. 100 Four rupees.
Where it exceeds Rs. 100 but does not exceed Eight Rupees.

Rs. 200 ;




Where it exceeds Rs. 200 but does not exceed
Rs. 300;

Where it exceeds Rs. 300 but does not exceed
Rs. 400 ;

Where it exceeds Rs. 400 but does not exceed
Rs. 500;

Where it exceeds Rs. 500 but does not exceed
Rs. 600 ;

Where it exceeds Rs. 600 but does not exceed
Rs. 700 ;

Where it exceeds Rs. 700 but does not exceed

Rs. 800 ;

Where it exceeds Rs. 800 but does not exceed
Rs. 900 ;

Where it exceeds Rs. 900 but does not exceed
Rs. 1000 ;

and for every Rs. 500 or part thereof in excess
of Rs. 1,000 ;

EXEMPTION
Assignment of copyright
under the Copy Right Act,
1957 (Act XIV of 1957).

CO-PARTNERSHIP DEED-
See Partnership (No. 46).”

Twelve rupees.

Sixteen rupees.

Twenty rupees.

Twentyfour rupees.

Twentyeight rupees.

Thirtytwo rupees.

Thirtysix rupees.

Forty rupees.

Twenty rupees.

H. Das

Secretary to the
Government of Tripura.




Publish in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Saturday, March 22, 1986 A.D.
Chaitra 1, 1908 S.E.

Government of Tripura
Law Department

No.F.1(2)-LAW/LEG/86 Dated, Agartala, the 28™ February, 1986.

_ The following Act of the Tripura Legislative Assembly received assent of the
President on 7-1-1986 and is hereby Published for general information.

Tripura Act No. 2 of 1986.

THE INDIAN STAMP (TRIPURA THIRD AMENDMENT)
Act 1985.
An
Act
to further amend the Indian Stamp Act. 1899 (2 of 1899) in its application to the State of
Tripura.

BE it enacted by the Tripura Legislative Assembly in the Thirty Sixth year of the
Republic of India as follows :-

1. Short title and commencement :-
(1) This Act may be called the Indian Stamp (Tripura Third
Amendment) Act, 1985.

(2) It extends to the whole of Tripura.
(3) It shall come into force on such date as the State Government may,

by a Notification in the Official Gazette, appoint.

2. In the Indian Stamp Act, 1899 as in force in the State Tripura, after section 47,

the following new section shall be inserted namely :-
“47A” Instruments of conveyance etc. undervalued, how to be dealt

with :-



after registering such instrument, refer the same to the Collector for
tcihe;re(:;’r:llnatlon of the market value of such property and the proper duty payable

(2) On receipt of a reference under Sub-Section (1), the Collector shall, after
glvm.g the parties a reasonable Opportunity of being heard and after holding an
enquiry in such manner as may be prescribed by rules made under this Act,
determine the market value of such property and the proper duty payable
theron and then return the instrument to the Registering Officer after making an
endorsement over his signature thereon indicating the market value of the
property so determined and the deficient amount of duty, if any, that shall be
payable by the person liable to pay the duty.

(3) The Collector may, within a period of two years from the date of registration of
any instrument of conveyance, exchange, gift or partiton, not already sent to
him under sub-section (I), call for and examine the instrument for the purpose
of satisfying himself as to the correctness of the market value of the property
which is the subject matter of such instrument and the duty paid thereon’ and if
after such examination, he has reasons to believe that the market value of such
property has not been truly set forth in the instrument and the proper duty has
not been paid, he may determine the market value thereof and the proper duty
payable theron in accordance with the provision of sub-section (2). The
difference, if any between the duty determined by the Collector and the duty
already paid shall be payable by the person liable to pay the duty on the
instrument ;

Provided that nothing in this sub-section shall apply to any instrument registered

before the date of the commencement of the Indian Stamp (Tripura Third Amendment)

Act, 1984,



RO |

(4) Any person aggrieved by an order of the Collector under sub-section (2) or
sub-section (3) may appeal to the appellate authority specified in sub-section
(5). All such appeals shall be preferred within such time, and shall be heard and
disposed of in such manner, as may be prescribed by rules made under this Act.

(5) The State Government shall, by a Notification in the Official Gazette, appoint a

erson not below the rank of a Secretary of any Department to be the appellate
authority referred to in sub-section (4).

(6) The amount of deficient duty, if any, shall be paid by deposit into Government
Treasury by the person, liable to pay the duty, within a period of thiry days
from the date of Notice in this behalf from the Registering Officer and in case
of default in payment, such amount shall be recovered as arrears of land
revenue.

EXPLANATION : For the purpose of this section the market value of any

property shall be estimated to be the price which in the opinion of the Collector or

the appellate authority, as the casc may be, such property would have fetched, if
sold in the open market on the date of execution of the instrument of conveyzance,

exchange gifl or partion.

By Order of the Governor

S.R. Sinha
Deputy Secretary Law.
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The following Act of the Tripura ‘Legislative Assembly received assent
of the Governor 6n 7. 2‘1992 and is hereby published for general mformanon

~

‘R.K:Ghose - = .
. L. R. & Secretary, Law (I/C)
:Government . of Tripura.



Tripura Act No. 1 of 1992.
"1 A INDIAN STAMP (Tripura Fourth Amendment) ACT, 1991.

An
ACT

further to amend the Indian Stamp Act, 1899 (2 of 1899) in its application
0 the State of T ripura.

Be it enacted by the Tripura Legislative Assembly in the Forty Second year
“fth: Republic of India s follows :—

Shori tilsand 1. (1) This Act may be called the Indian Stamp (Tripura
commie jcement ; — Fourth Amendment) Act, 1991.3

(2) Tt extends to the whole of Tripura.
(3) It shall come into force at once.

Applicaticn ¢ 2, The Indian Stamp Act, 1899, (bereinafter referred to as the

the Act :~- Principal Act) as in force in the State of Assam and  as
extended to the State of Tripura, shall, in its application
ip Tripura be amended for the purpose and in the manner
hereinafter provided.

Ame .1 ent«f 3. For items Nos, 3, 4, 5(c), 6(2)(a), 6(2)(b), 15, 17, 23, 24,

she Sxbedule 1 25, 29, 40(ci), 46A(b), B. 48(a) (c) (d) () (g), 54(b), 55(b)
and 57(b) of Schedules—1 of the Act, the following shall
be substituted pamely :—

T e e - .

s pror of invtrament

] Proper Sfamp Duty

Sui H‘

AOOPTION—DEED, that is to say any
iastrument (other than a will), recording
an adoption or conferring or purporting
to confer an authority to adopt. Fifty Rupees.
4. AFFIDAVIT, including an affirmation
2. declasation in the case of persons by
lsy allzwed to affirm or declare instead
¢f .wearng. Five Rupees.

EXEMPTIONS

(2) Afiidavit or declaration in writing when made
2% a condition of cnlistment under the

Army Act 1950, Act, XLVI of 1950.

() for the immediate purpose of being filed
or used in any Court or before the officer
of any Court ;

or
(c) for the sole purpose of enabling any

Py

o

T




6 AG‘{FEMENT -!~RELATING o TO
DEFOSIT OR“TIT

TLE" DvEDs IAWN
:OR PLEDGE, that'is 1o '

g n (2) the pa.wn or pledge ofmovable proPerty, 5
TE R R e . where such’ deposzt ‘pawn_or pledge. has::
~ been” made -, By - WAy of :ses surity- for - ihe
2L repavment of money a.dvancé:l‘or 10-..be..
K P W “‘advanced by, way- oT lo:m 'OF. an- ~exlstmo AN
LB Looor future debt : :

e’

£ e 36t o (a) If such 1oan or: debt 15 repayablc on s :
5t demand « or. Mors than thrss smonths from —-- <.
" ths.- dat\, ‘of - the mstrument ewdencmg-‘
. the agmvmhn =i R
vk naet Ao AL '_ i I; ‘the amo1.nt of Ioan
AT v_.Rs.SOO/-- s
DL ( -1 excceds Rs 500/— nd d_oes i not-"
exceedRs lOOO/— ¥ ; e e e, 2 e
o v o and for e every Rs. 1000/ r part thereo! "-' :
5{ "‘ ) R m QXCLSS OfRS :]OOO/- - :-_‘". Sl Te"l 41.]06

e

ot e

SIS (b) l'f' such Ioan or d\.bz. is reoayablc “not ’ Haf' the dafy 84

more than thres” nontha LI‘OUJ th~ date - -‘dﬂd"l © Sud-dt ase (?,

g4 ofsu"h mstramem R LRt % <. 7 subject® to minimam of :
Lo - T 0 .FneRunee; i BN N
15 BO’\TD (as. (.AFaed by scctmn ?(5) not- . - .- RO T :
- 'bemoa debenture {No. 27), and not bemo.. it 7 S 1S SRR
‘ 'otheuvnse prowde:l for by this Act, or by b s DT e e s x
- - the Court fees Af‘t 1870. (Act VIT of1870) S S
s - Where the amount or vz:.]ua smured does e oS
) nOt "‘X"C”‘d -hs 400/’ " i, ‘ 'A.-. _Fl’;f} Rl:)‘;“‘- .
Where- it .,xcehds Rs 400/.. angl_,.-;; dng“ L v L
‘.',_not cxceed Rs: 600/- : T - “Ten:Rupes..

(RS- § Lo
3




—_—

————

Where it exceeds Rs. 600/- ‘and "does . not- -

(@)

(®)

7.

Canzellation—Tnstrumans of

Description of instrument

* e - }\\'

|

€xceed Rs. 800/

)

Whers it exceeds Rs. 800/- and does not -

exceed Rs. 1000/-

and for every Rs. 500/
excess of Rs:' 1000/~ ;
See

or part thersof in

Administration Bopd (No: 2);
Bottomry Bond (No.  16),- Customs
Bond (No. 26), Indemni;y Bond (No..

34), Respendentia Rond (No."56), Security’
Bond (No. 57). -

EXEMPTIONS

Bond, when executed by~

headmen mominateq under rules framed
In accordance with the

for due performance of their duties under
that Act.

any person for the purpose of ‘quaranting
that the local income derived from privafe
subscriptions to a Charitable dispensary
or hospital or any other object of* public
utility shall not be less than a specified sum
per mensem.

(inzluding
any instrument by which'‘any instrument
previoiisiy executed is cancelled), if
attested and not otherwise provided for.
See 2lso  Reiease (No. 55), Revocation of
Settlemant (No.
lease (No. 61), Revocation of Trust (No.
64—B). :

Conveyance (as defined by Section 2 (10).-
not being a Transfer charged or exempted
under No. 62—

Where the amount or value of the consi~
deration for such conveyance as set- forth
therein does not exceed Rs. 200/- 3

Where it exceeds Rs. 200/~ but does not
~xceed Rs. 300/- ;

‘Bengal Irrigation -
. Act, 1876, (Act 1IT of 1876), 'section 99,

58—B), Surrendar of -

Proper-Stamp-Duty

Fifteen Rupeesa
Twenty Rupees.

Fifteen Rupees. <

Thirty Rupees.

Ten Rapaes::

Fiftéen Rupaegs,



— :::\:-r_?—“:?_—‘:k ST —
e

'Deacriptaon-,ef mstrument S

) Juaurs LIBMIY \
: AGART..L
- Biusa

Where n e.xcccd,s 001' iblt dwsmot-x-

~ " exceed Rs ~400/- ;-
" Wheére it ‘exceeds Rs 4 = P
R * exceed’ Rs:500/- ;- OO/ but d.‘m ‘m s
thrc- it excecds Rs 500 bt fid
P R 6007 /. bh‘l‘t deesAﬂotu- n
Where 1t cxcecds Re 60;]/ ;bu
X £ dacs nw
exceed RS 700/~ ; - - G .JT-
Where St 1cdrc*e&ds Rs 700 . o o
g " exceed Rs. 800/ e / bk.lt doea‘rﬂlo.t '
© s ere at:s cxcecds Rs *200/- But d.e> -em
-+ - exceed Rs. . 900/-; i
iis Where it” exceeds Rs 900{-,’ bu.t Aocs not
¢ .: exceed Rs IOUO/-. X s :
AR 2 aad. tor'%erv Rs. 500’ or part thereat
¥ - o m e’(CuSS ot Re 1000/- R sz .
1 . - ,‘“ X -l
43 EXEMPTION . '
= x Asswnment of I“Opy
- Act XIV of 1957. - F R
K CO-PARTNER‘ZFHP g D‘-’ED——‘”,_:'.;
e Scc partncrsth (Na 45) :
“ COPY  ‘OR ' EKTRACI*‘ KT
- Certifisd to be a true COpY- QF &xtract bv @R s
. by order of any publi¢ oficer: and . mer.
chargr’abxe under the law-for’ thcaxme,hwxg 5
in rorce relatmﬂ to Ceurt fu:s——-;‘, S T
(1) if ‘the onomal ‘was not chargeab]f'rw;:h“ :
: s duty, or “if "the dutywnhmhuh“w.wa»s R

chargeabie dovs not e\cecd» oue zupees T

I‘: S

< T

AT v ar

: Prx‘sponﬁmmp Duly

Twmf)'-Ran

.

‘ fw:mg mc, Ru,pcoq

ved

13»‘ " '< "f

Thmty Rupncﬂ

/N
b

Bin Th;_rt)a *ﬁ,vgﬁl{qpces‘.' '

e

- -(ii) in any o(her case not f'anmzhmthm thcw

promsmns.ofSechen 6 A

S * EXEMPTIONS.

(a) Copy of any paper wluch a pubhc ofﬁocz Th
is expressly rcqmred by law to wmake er-
furnish for record in amy pub]r; ollnce er
for anyyubhc purpase. :

(&Y Copv of o ‘extract from - any regis!cr
rclatmgw _birtks, bapusms, . namiags,

Porty ﬂvc Rupcos

Flf t)f R tmu:sz ‘n

% A .\,'._

’Iwenty hva Rupeu :

Tcn R&peﬁ

b rm xapmaé-

: F"“Y.R!‘E’MV' o

e



—_—

- Description of instrument

e ————————

or burials. -

(b)

29.

40.

46.

: COUNTERPART OR DUPLICATE

Of any instrument, chargeable with duty
and in Tespect of which the proper -duty
has been paid.

if the duty with which the originai
Instrument is Chargaabie
exceed Five Rupees 3. P
in 'e_x’n_y other case not falling within the
provisions of Section 6A..¢ - '

EXEMPTION o o
Counterpart of any lease granted to g -
cultivator when such Jease 1s exemptad

4oes  not

from duty. B

DIVORCE—Instrument of, that is to
say, any instrument by which any person
efiects the dissolution of his marriags.
DOWER-—Instrument of—See settlement
(34o. 358). .

DUPLICATE—See Counterpart (No. 25).

MORTGAGE—DEED, not being an

agreement relating to Deposit of Tifle
deeds, pawn or pledge (No. 6), Bottomry

Bond (No. 16) Mortgage of a Crop (No. -

41), Respondentia Bond (No. 56) or
Seeurity Bond (No. 57).

(C) When a Collateral or auxiliary or
additional or substitued security of by
way of further assurance for the above
mentioned purpose where the principal or
primary security is duly stamped for every
sum secured not exceeding Rs. 1000/- :
and for every Rs. 1000/~ or part thereof
sccured in excess of Rs. 1000/ ; . .

PARTNERSHIP—

A)—Instrument of
(b)—in any other case “ %)
B)—Dissolution of

————

dedications, marriages, | divorces, - deaths

—_—

Proper Stamp Duty

Five Rupees.

Ter Rupees.

. Twenty Rupees.

Five Rupees.

Five Rupees.

One hundred Rppeeé.
- Fifty Rupees,

—— .
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——

————————

Description of instrument

Proper Stamp Dty

—
48. POWER OF ATTORNEY —

(a)

(b)
57.

(b)

[as defined by
a proxy.
When executed for the sale purpose of
Drocuring the registration of one er more
documents in relation to a single tramsac-
tion or for admitting execution of one or
more such documents :
When Authorising one person or * more
to act in a single transaction other than
the case mentioned in Clause (a) ;

When authorising not more than five
Person to act jointly and severally in more
than one trapsaction or generally ;

When authorising more than five but not
Iore than ten persons to act jointly and
Severally in more than one transaction or
generally ; .

in any other’case

section 2(21)j—not being

RECONVEYANCE OF M ORTGAGED
PROPERTY—

in any other case

RELEASE,—that is to say, any instrument
(not being such & release as s provided

for by Section 23—A), where by a person
renounces a claim upon another person o
against any specified preperty—

111 any other case. .
SECURITY BOND OR MORTGAGED
—DEED, execuied by way of security for
ihe due execution of an office or to account
fcr money or other property received by
virtue thereof, or executed by a surety to
secure the due performance of a contract—

in any other case.

)

. & cal———

o .>\
i
) :"JUWES LISRARY

Five Rupees,

Fifteen Rupees.

Fifty Rupess.

"Onc hundred Rupees.

Fifteen Rupees for
€ach person authorised.

Fifty Rupees.

Thairty Rupses.

Ut S

ABARTALA ;



CAVENDAMENTY ACT 20920
THE INDIAN STAMP (TRIPU A FIFTH AMENDNENTL) ACL 20

AN
ACT
: further to amend the Indian Stamp Act, 1899 (2 of 1899) in its application (v th,
State of Tripura;

BE it enacted by the Tri‘;;'oum Legislative Assembly in the Seventy first year
cf--the Republic of India as follows: -

Short title and 1. (1) This may be called the “Indian Stamp (Tnpura Fifth
commencement; - . Amendment) Aet. 20207, _

(2) Tt e'dendsm {he ‘whole: of Tripura. |

@) It:shall come-into force at once. PO

Apphcd:!mn of the 2. 'The Indian Stamp Act, 1899, (hercmafrer referred to asthe -

Act: - Principal: Act) as in force in the State of Assam and as

I extended to the State of Tripura, shall in its applmamqn in
Tnpura be amended for the purpase and in the manner

_ hemmafcet prowded_
o e e : o
Amendment of 3. For - items Nos. 3, 4, 5(e), 6(2)(3), 6(2)(5}, is, 17, 23 : 4 i
g SEedRe - 25,29, 40(c), 46 A (b), B. 48(a) (©) () (&) (g); 54(b), 53 (&)
iy e © and S7b) of Schediles-l of the Act, the following shalk be

subsmmednamely -

=, One ‘I’housaad: Rupees:

EXENIPTI@NS

; -(a.} _ Affidavit or declaratiosr in wmmg when
' madeasam@ni.gf«-, nedit under
e Army Actd ;.,J_Aut,lﬁmwfafwﬁa

miriedizate purpose of being fited
orusedmaayC@merbefamfhaumcex
of any Coust ;

NEOD € O oY Y

\

——————

I



ro) fur the sole Purpose of enablin —_—

any peasion or charitap|

2 ANy receive
¢ allowance

. 5. AGREEMENT OR pppy,
oY
| OF AN AGREEMENT .. ORANDUM

() if not otherwise provided for
' g Two Hundr
. 6 AGREEMENT RE], ATING TO , o Hundred Rupees

OR PLEDGE that is ta instru
evidencing an agrfeiéﬁfz;ﬁg 1t<>‘ - ent
@) tq;lg pa.me-or pledge of movable property
where:such deposit, pawn or pledge hay
bc;tn wmade by way of security for the
_ncpaymgm of money advanced or to be
advanced by way of loan or an existirig :
or future-debt. )

(ay Iff such lbm Qr debt‘i@‘myahiefm,
‘emand'or more than three months from:
the date of the instrument evidencing . .

IF it exceeds Rs. 2000/ and doés-not
exceed Rs. 40004 ;

4 I5. BOND: asidefined by section 2(5), not.
being adebenture (No. 27), and not being
otherwise provided for by this Aot orby, . -

Act, 1870, At VILeE TR0 .., ”

o o 3 i ) v N - : o
LD O o B g @ - e il dp A TvALepes oty
s S ¥ “ Kl 3

| Whetc it cxsteds Rs. 400/- . and doos _

s

Vhore excecds Rs, 6004 and dogs ot ~ 3 5 Ll




Deosceriplion orf Insmraaiant

Ta s LN « 2 oa-) A W . .
STl aloncClans Ay b e snd doen

BRI R
e mne N

[ I P R
Ll ST eveny Rs. 3000- or sart thereol 1a
exeess of R3 1000 - ;

See Adminisuation Bond {No.2),
Bottomry Bond (No. 16), Customs

Bond (No. 26), Indemnity Bond (No.

34). Respondentia Bond (No. 56), Sccurity
Bond (No. 57).

EXEMPTIONS
Bond, when exccuted by-

(2) headmen nominated : under rules framed
in accordance with the Bengal Irrigation
Act, 1876, (Act III of 1876), section 99, for
due performance of their duties under that
Act.

(b) any person for the purpose of guaranteeing
that the local income derived from private
subscriptions to a charitable dispensary
or hospital or any other object of public
utility shall not be less than a specified
sum per mensem.

17. Cancellation Instrutmentof (mdudmg
any instrument by whtch any instrument -
previousty executed is cancellbd), if
attested and not Gtherwise provided for.

See also Release (No. 55), Revocation of
Scttiement (No. 58 - B), Surrender of
lease (No. 61), Revocation of Trust (No.
64 - B).

23. Conveyance (as defined by Section 2 (10),
not being a Transfer charged or cxmnpted
under No. 62- -~ =~
Where the amount or value of the consi -
deration for such conveyance as set forth
therein does not exceed Rs. 200/- ;

Where it exceeds Rs. 200/~ but does not
exceed Rs. 300/-;

Where it exceeds Rs, 3004 but does not
exceed Rs. 400/- ;

Proper Stamse

s

B~ ——

Dwenty Five Popee
Six Hundred Rupees
P
Tea Rupees
Fifteen Rupees




1L Exvrpmneda O N
R IR S S R I AN =0
N .

I Rs &0/ .
cneced (s, 2O/« [, 0

oo

WIS It excerdy Re. SO0/ bur de

crceed Rs. 700/- Thirty Five Rupees
Where it exceeds, Rs, 700/- but daes not

exceed Rs, 800/« ; , Forty Rupecs
Whers it exceeds Rs, 800/- but does not |

r“'c,c,t.d Rs. 900/ - Forty Five Rupees
v‘vihcm it'exceeds Rs.900/- but does not

exceed Ry, JOQO/. Fifty Rupcces

ad forevery Rs. 500/-.0r part thereof ,
it ex;c;.ss Of'Rs. 1000/ Twerty Five Rupees

T e -

EXEMPTIONS - - o =l
. Assignment of Copy Right Act, 1957, '
nct ?ZUZ -aif’ 1957

Two Hurdred Rupees

.-

,.
f;Péj‘._
e

L3



MU LS O inal

N QL T o ey o ol o
LASHIUIMICnT 13 CRrZetoie dogd nol

exeeed Five Rupecs |

(0) in any other case not falling within the
provisions of Section 6 A |
EXEMPTION
Counterpart of any lease' granted to a
cultivator when such lease is exempted
from duty.

29, DIVORCE - [nstrumcnt of, thatisto
say, any instoument by which any person
effects the:dissolution. of his marriage.
POWER - Instrument of - See settlement

(No. 58).
DUPLICATE - See Counterpart (No.- 25)

40, M{}RTGAGE DEEB not bemg an-_

LN

/

2 (N ) e
Bond (No. Irﬁ}Mbrtgaz,e of a«Cropw(No 2
41) Rﬁspun&enm Bond (No. 5&) or
Secwrity B Bond QNo. 37).

(C)y When a Collatéral o auxﬂiary ?r "

U tsional orddbstituted seoufity of

wajr of farther-assurance for the-abiove

mentioned purpasa -where the prn?cq:;ﬂ ;;
rignary security is duly stamped for

s i > edmg Rs. 1000/~ ,

sum sacurcd not exce

and for every Rs» 1006/ or pa.rt there of
secuted in excess of RS. 1000/~ 5,

46. P‘ﬂR‘ZTNERSHIP -
&Y ~Instrument of

(B) - . in any other case
B) - - Dissolution of

} I.{ ’n‘
(e Hundred Rupees

Two Hundred Rupees

Four Hundred Rupees.

s

l'f-l
.1 .
GO
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(2} When executed for the sale purpose of
grocuring the registration of one or more
documents in relation to g single
fransaction or for admitting execution of
one or more such documents 2

(c) When authorizing one person 6r more
to actin:a single transaction other than
the-tase sventioned in Clause (a);

- () When:authorizing not morethan- five

. pegsmymm Jjointly end severally in more
than.one transaction or generally ;

- £). When autherizing more than five but
not more-than ten pcrsons to-act jointly and
_severally inveore-than one transsction or

o Suche relésis 2 15 poovi
Section 23-A), where by a
undes a-claim upon ‘another person or

oot
by

iz Ges .

soiaca oo

One Hundred Rupees

Three Hundred Rupees

-

One Thonsand Rupees

Two Thousand. Rupees

~'I'I;re-e ﬁundredr Rupess for
each person authoerized

iy




